
 

[Shri Bhupesh Gupta] fore you. You will 
remember, Mr. Deputy Chairman was good 
enough, with your permission, t0 give me an 
opportunity and I raised certain matters 
relating to spying in Bombay Docks by some 
visiting naval personnel of the British Royal 
Navey. I gave certain facts, names, figures and 
so on. That was done on the night of 6th 
November, some days before Charles' visit. I 
requested again and again that the 
Government should make a statement on the 
subject in view of the serious allegations I had 
made with facts and figures; I brought those 
things to your notice. Yesterday—I was not 
here—I find the Prime Minister in connection 
with answering some questions said 
something on the subject and admitted that 
some syping was done I would like you to 
give a direction to the Government to make a 
full statement as to what happened. Why was 
the prosecution not launched against those 
who were caught spying? that is very 
important when the Prime Minister herself has 
admitted that some spying was done by thp  
two  British  Naval   personnel. 

MR. CHAIRMAN: I shall certainly ask the 
hon. Home Minister. I will discuss the 
matter... 

SHRI BHUPESH GUPTA: Ask them to 
make a statement. 

MR. CHAIRMAN: I cannot just tell them 
to make the statement, i will discuss the 
matter first and then... 

SHRI BHUPESH GUPTA: We had two 
things, i.e., British Naval spying in our 
country and Prince Charles being paraded. 

MR. CHAIRMAN: Prince Charles is 
outside the purview of this, (Interruptions). I 
think he only wore the naval uniform. 

SHRT BHUPESH GUPTA:  If   they 
sent   Prince   Charles,   we   should   not send  
Mr.   Hidayatullah. 

MR. CHAIRMAN: I will have a talk  with  
the  Home  Minister. 

CALLING ATTENTION TO  A MATTER   
OF   URGENT   PUBLIC    .. 

IMPORTANCE 

Reported illegal transfer to Pakistani 
through Canada of Electronic Equipment 
of USA which can be used for developing 

nuclear weapons by Pakistan. .. 

SHRi SHIVA CHANDRA JHA (Bihar); 
Sir, I beg to call the attention of the Minister 
of External Affairs to the reported illegal 
transfer t0 Pakistan through Canada of elec-
tronic equipment of USA which can be used 
for developing nuclear weapons by Pakistan. 

[Mr. Deputy Chairman in the Chsir] 

THE MINISTER OF EXTERNAL AFFAIRS 
(SHRI P. V. NARASHVIHA RAO): Mr. Deputy 
Chairman, Sir, there have recently been many 
reports in the western press about the pro-
curement of different kinds cf equipment by 
Pakistan for its nuclear programme. One such 
report which has appeared in the U.S. and 
Canadian press is about the supply of US-made 
electronic equipment to Pakistan via Canada. 
According to reports available to us. two 
Canadian companies in Montreal, namely M/s. 
Seranit Electronics and M/s. Futur Byte Limited, 
and three individuals, Mohd. Ahmad, ^ Abdul 
Aziz Khan and Surham E Ahmi, were charged 
with attempting to export US-made electronic 
equip- s ment to Pakistan without requisite 
permission.... The Royal Canadian Mounted 
Police is reported to have seized condensers, 
capacitors and othet electronic equipment worth 
US $56,000 following an investigation. The 
Royal Canadian Mounted Police officials also 
indicated to Washington Post, a US newspaper, 
that they had evidence of at least five other 
shipments of similar electronic parts having bee.i 
despatched to Pakistan. According to the same 
newspaper, knowledgeable Canadians have 
indicated that "condensers j and capacitors are 
components for an invertor, a complex piece of 
equipment that can be used to enrich ura- 
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nium to weapons grade or provide electricity 
needed for the precise manufacture of nuclear 
weapon parts." 

Government have noted that a spokesman 
for the Embassy of Pakistan in Ottawa denied 
that the electronic equipment seized in 
Montreal could have been destined for 
Pakistan and also denied having any dealing 
with the companies involved or with the 
individuals charged with smuggling the 
equipment. According to Canadian press 
reports the companies and individuals have 
been charged with violating the Canadian 
export-import laws relating to electronic 
equipment and court proceedings are to 
commence on December 15th. This matter 
als0 figured in the Canadian Parliament where 
questions were asked why more serious 
charges were not preferred instead of 
relatively minor ones under customs 
regulations. 

At this point_ I would like to add something 
which we got by way of additional 
information just now. I would like to say that 
the companies and individuals involved have 
now been charged with exporting electronic 
equipment of a strategic nature for the nuclear 
industry without permit. So, there have been 
additional charges levelled against these indiv-
duals and companies and this is the latest 
information I got just a few minutes ago. Sir, I 
have on earlier occasions informed the House 
that about Pakistan's nuclear programme. 
Government are aware that Pakistan has been 
trying t0 acquire uranium enrichment 
capability as v/ell as nuclear feul reprocessing 
capability which could enable it to assemble a 
nuclear device. To build vp uranium 
enrichment and nuclear reprocessing facilities 
Pakistan is believed to have imported vital 
equipment from various European countries in 
a clandestine manner. The recent disclosure 
about 'trie shipment of US-made electronic 
equipment to Pakistan via Canada is one 0f 
many reports which have appeared in the 
World Press in the past several months about 
procurement of equipment    by Pakistan 

which could be used for building up nuclear 
capability. 

Sir, Government have been concerned 
about the reports regarding Pakistan's nuclear 
programme and have taken up this question 
with the Government of Pakistan at tbe highest 
levels. Government of Pakistan have assured 
us that their nuclear programme is solely 
directed towards peaceful purposes and has no 
non-peacefuj dimensions. It is hoped that the 
Government of Pakistan will abide by its 
assurances and desist from any action which 
could disturb the peace and stability of our 
region and impair the process of normalisation 
of relations between India and Pakistan. 
Meanwhile Government continues to be 
vigilant in the matter and is taking all 
necessary steps to safeguard the security 
interests of India. 

MR. DEPUTY CHAIRMAN: Before Mr. 
Jha speaks, I would like to inforn. the hon. 
Members that if this Calling Attention is not 
over before lunch, it will be taken up after the 
Half-an-Hour Discussion is over in the even-
ing. I would request the hon. Members to try 
to finish it before lunch. Mr.   Shiva   Chandra  
Jha. 

SHRI BHUPESH GUPTA (West Bengal,): 
Sir j have a submission to make. If you allow 
me some absurdity... 

MR. DEPUTY CHAIRMAN: That is 
always  your  privilege. 

SHRI BHUPESH GUPTA: .. .may I, as a 
member of the so-called left ask our so-called 
Prime Minister to speak on the subject? I said 
if you aTiow me some absurdity. 

SHRi P. RAMAMURTI (Tamil Nadu): Sir, 
the point is that this is a very important 
subject and if it is to be taken up after the 
Half-an-Hour Discussion is over, that means 
after 5.30 or 6 o'clock, then most of the House 
would be empty. Many of us have already 
programmes. Therefore, I would suggest, let 
us forego the 
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[Shri P. Ramamurti] 
lunch hour and continue the discussion. 
People can go and eat and come. That will bs 
far better than having it alter 6 o'clock. 

MR. DEPUTY CHAIRMAN: I have no 
objection. But before two, we will have to 
adjourn. Yes, Mr. Shiva Chandra  Jha. 
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SHRI BHUPESH GUPTA; He has raised a 
very relevant point. (Inter, ruptvonst) I am 
helping you. America has been named. 
America has supplied them. These are being 
routed to Pakistan. Therefore, America has 
very much figured. Will Sita Ram Kesn 
answer? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI SITA RAM KESRI): I 
would like to say that it has been decided in 
the Business Advisory  Committee in the 
presence 

 

{Interruptions) 

(Interruptions) 

. (Interruptions) 

. (Interruptions) 



 

[Shri Sita Ram Kesri] 
of the representatives of all the parties 
that the first caller will take not more than 
seven minutes and the following hon. 
Members will take not more than three 
minutes. Since I have observed that the 
hon. Member has taken fifteen minutes, 1 
would like to request you kindly to 
impose restrictions. 

MR. DEPUTY CHAIRMAN: I am dy to 
impose restrictions, but would seek 
cooperation from the hon. Members in 
this respect. (Interruptions) Please do not 
take the time now. 

SHRI ERA SEZHIYAN (Tamil 
Nadu): He has asked about the Indian 
involved in the transaction. 

MR. DEPUTY CHAIRMAN: Yes, yes. 
About the persons involved in the case, 
what is their background, he wanted to 
know. 

SHRI ERA SEZHIYAN: The Indian 
involved. 

SHRI P. V. NARASIMHA RAO; Sir, 
one is originally from Pakistan but at 
present he is a Canadian citizen. 

SHRI BHUPESH GUPTA: Origin-
aUy? 

SHRI P. V. NARASIMHA RAO: Of 
Pakistani origin. Another is a business 
man from Egypt, and the third is a 
specialist from India. 

SHRI ERA SEZHIYAN: What spe-
cialist? 

SHRI KRISHNA CHANDRA PANT 
(Uttar Pradesh): I think, Sir, the House 
would like to know what kind of a 
specialist he is. 

SHRI P. V. NARASIMHA RAO; He is 
said to be a mechanical specialist. 
Information is just arriving. I have read it 
straight from the message. 

 

SHRI P. V. NARASIMHA RAO: I can 
give all the details later. They are just 
coming. 

MR. DEPUTY CHAIRMAN: You will 
get the information. Shri Lakhan Singh.  
(Interruptions) 

 

SHRi P. V. NARASIMHA RAO: Sir, I 
have said that they are from different 
origins, but presently they are all citizens 
of Canada. 
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For India "as a percentage 

of GNP it is only 3.32 while in the case of 
Pakistan it is more than double, 6.28. The 
ratio in between Pakistan and India comes 
to 1.9:1." In regard to armed forces per 
thousand people, "a comparative study 
between India and Pakistan shows that 
India has annual expenditure only to the 
tune of 2.72 while in the case of Pakistan 
it is almost three times, 7.24. The ratio 
comes to 2.7:1." 
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SHRI KALYAN ROY (West Ben gal): Sir, 

Pakistan has become one of the biggest 
battleships in South-East Asia. It is not the 
nuclear weapons alone that it has, but it has 
gone in for a massive military buildup. My 
allegation against the Government is that it is 
taking neither the-people nor this Parliament 
into confidence and the Western countries as a 
whole are fully involved in the massive build-
up in Pakistan with all kinds of weapons. 

Sir, Pakistan has got 50 latest French 
Mirages. Then. Sir, U.K. has offered all kinds 
of armaments to Pakistan. U.K. and West 
Germany have sold more arms, according to 
Mr. Rao. 2,000 million dollars' worth of 
Chinese arms have poured into Pakistan. 800 
million dollars' worth of Saudi aid is there for 
the military build-up in Pakistan. France has 
offered a fresh supply of the li Mirage jets to 
Pakistan. This is one-part of it, and the other 
part is the manufacture of the nuclear bomb 
and, Sir, when the bomb falls, it will fall in 
New Delhi or Kabul or in Tash-kant.    I  
think  the Minister  is  very 



 

much  aware that both the BBC  and the Public    
Broadcasting    System of Washington DC,     on 
their respective television,    made    it    very 
clear and showed  the  Western  involvement  in    
' the Pakistani nuclear programme.    If there is 
any hand in this, it may be the hand of President 
Zia.    But the brain,  the    equipment;    the fuel, 
the plants—everything   is made either in the 
USA or France or West Germany. So, unless 
these matters are taken at that  level,   there  is   n0   
use  blaming only Pakistan. And, Sir, is he aware 
that they have not only produced the nuclear fuel, 
but they have also got the most important 
components of a centrifuge plant? And, Sir, the 
Prime Minister    stated    in    this    House    on 
August 7 this year that they are about to  
manufacture a  bomb.  Is  it  not a fact that they 
have finalised the date of explosion in Pakistan? I 
want   to put  a   straight  question.   Is  it  not  a 
fact  that sometime in  1981  they  are going to 
explode a bomb?  Secondly, arising out of the 
reply he has given in this House a few minutes 
back, as it not ft fact that it is not three but they   
hs ve   secured  Irom   Canada   11 consignments    
of    electronic    component parts? My last 
question:  He has mentioned, that one of     them 
is     of Indian   origin.     If   I understood him 
correctly,   they  are    now  all  citizens of 
Canada. May I ask a straight question?    When    
did  they  leave  India, when    did    they    get  
citizenship  of Canada? 

MR.  DEPUTY  CHAIRMAN:   There is 
only one. 

SHRI KALYAN ROY: Do not answer Let 
him answer. 

MR. DEPUTY CHAIRMAN: He said that 
he has no information. 

SHRI KALYAN ROY: He should get the 
information. 

MR. DEPUTY CHAIRMAN: He said 
that... 

SHRI KALYAN ROY: It is essential for 
my survival in Delhi. If a bomb falls, both of 
us will be some- 

where else. (Interruptions) When did they 
leave India? When did they get citizenship of 
Canada? Have they any relatives and friends 
in India? When did they last visit India? What 
kind of correspondence did they have with 
them? With whom have (th< / been having 
discussions and sent; letters? 

SHRI   P.  V.   NARASIMHA    RAO: Sir, as 
I have already submitted, these details  are not 
available at the moment.    Naturally   we   would 
also be curious    to    know    about    all these 
things. We will see how this information also 
could be obtained. In regard to the date of 
explosion of the bomb by Pakistan we have no 
definite information.  But whatever information 
we have in regard to the preparation that 
Pakistan has Ibeen making, that information    
has  been  placed  before the House from time to 
time. So far as the    number    of    consignments 
is concerned,  I  have placed before the House 
the information which the Government has at the 
moment.  I  have no  knowledge   about   a   
much   larger number  as  referred    to  by  the       
i Member. We shall check up. 

SHRI P. RAMAMURTI: Sir, ever since 
Independence, the United States, of America 
has been heavily arming Pakistan. And 
whenever the Government of India protested 
against this heavy arming of Pakistan, the U.S. 
Government had assured us repeatedly that 
these arms are not intended t» fight against 
India; they are directed for defending Pakistan 
against any possible attack from Communist 
coun- 
ries. This was the reply given whenever they 
have' been asked. They have also stated that 
there is a specifi* stipulation that these arms 
should not be used against India. At that time 
we had pointed out that guns do not shoot 
only in one direction; they shoot in many 
directions. 

SHRI BHUPESH GUPTA: Mt. Krishna 
Menon stated that guns do not shoot only in 
one direction. 
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SHFH    P.   RAMAMURTI:   The late 
Mr. Krishna Menon stated this at that time. 
But what exactly happened was that those 
guns were fired on India. Repeatedly this 
thing has been taking place. And now in 
our country today there are people who are 
going about saying that any    talk    of    
Pakistan indulging in war with our country 
is just a mirage, it is just searce-monger-
ing. And that kind of thing is being kept uP 
by some. I do not want to mention names. 
But the fact remains that Pakistan is again 
being heavily armed   by   the USA. The 
purpose is very  clear.  Nuclear capability is  
being    given    to  Pakistan.  This is  the 
situation in which we find   ourselves. So, 
Sir, two questions arise from this. One is 
that America wants us to commit ourselves 
to sign the Non-Proliferation Treaty,    
which India refuses and    rightly    refuses.  
These are  the pressure   tactics,    and if we 
do this, they say that Pakistan    does not    
go nuclear.   This is the kind of thing that 
they are doing. So, I want to know whether 
India will stick firmly by the stand  that  we 
have taken  in consonance with our 
sovereignty, with our independence,    with  
our independent policy that whatever may 
be the pressure from whichever quarter, we 
will never     sign     the     Non-
Proliferation Treaty and that we stand on 
our own on the basis 0I °ur independence. 
This is the first question. The second ques-
tion that I would like to ask is that in  view 
of the fact that in Pakistan today you have 
got a military dictator and  he is  being 
heavily armed,  and in view of the fact that 
in Pakistan there is a Jot of discontent 
mounting against    the    military    dictator 
and, therefore, we don't know how a mili-
tary dictator will behave at any time when 
he is hemmed in by the mounting 
pressure—an<j as a    diversionary tactics 
he may attack India and, therefore, the 
danger is always there'—will the    
Government    of    India, without 
minimising    this    danger and at the same    
time    without exaggerating it, and without 
creating any scare      in this country that 
there is going to be an at*ack,    be 
prepared   for meeting *ny     ontingency   
while at the same 

time trying our best to see that more 
friendly relations develop with Pakistan? 
These are the two questions which I 
would like the hon. Minister to reply. 

SHRI P. V. NARASIMHA RAO: Sir, 
on the Non-Proliferation Treaty, our 
position is clear and it is going to remain 
the same. We consider the Treaty as 
unjust, unrealistic and, therefore, in its 
present form there is no question of India 
either willingly or under pressure or 
under any circumstances agreeing to sign 
it. On the second question, Sir, I think, 
the Prime Minister has said more than 
once that India does not want to attack 
any other country. But if India is 
attacked, India will certainly give a 
fitting reply. 

SHRI     NARASTNGHA     PRASAD 
NANDA (Orissa): Sir, I am extremely happy 
that the hon. Minister has categorically 
stated that the Government does not intend 
to create a scare or panic in the country on 
account of this massive arms supply to 
Pakistan and the recent illegal transport of 
six consignments of electronic equipment to 
enhance the nuclear capability of Pakistan.   
Sir, I have only two simple questions to ask.    
Number one;   Has the Government of India 
drawn the attention    of the American  
Government to  all this illegal transport of 
electronic equipment to enhance the nuclear 
capability of Pakistan?    And what is the 
reaction of the American Government  to  it?    
I  am  not   concerned with what the 
Canadian Government is  doing  or what  
was  discussed  in   the  Canadian   
Parliament. That is there and we know that.   
So, I would like to  know whether    the 
Government have written to America that   
such   large   consignments    are being' 
shipped to Pakistan through an established 
channel, and  if so, what is the reaction of 
the American Government to that?    That  is     
number one. Secondly, I would like to   
know    -whether the Government of India is 
trying    to    develop its own nuclear 
capability to  meet  any    eventuality that 
may arise as a result of the deve- 
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lopment   of   nuclear   capability   by 
Pakistan. 

SHRI P. V. NARASIMHA RAO: Sir, 
my statement contains the answers to 
both these questions. In the first place, 
this material was smuggled. This happens 
to be the position now. And there is a 
case going on. So, when we are in 
possession of all the relevant facts, the 
question of our taking action or asking 
some other Government about their view 
on the matter will arise, not until then. 
Then about our own capability, I have 
already covered that in the state. ment. 
1 P.M. 

 

ANNOUNCEMENT REGARDING 
GOVERNMENT BUSINESS 

SHRI BHUPESH GUPTA (West 
Bengal):  Sir,... 

MR. DEPUTY CHAIRMAN.- Just a 
minute. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI SITA RAM 
KESRI): Sir, with your permission, I rise 
to announce that Government Business 
in this House during the week 
commencing the 15th December, 1980, 
will consist of: — 

1. Discussion on the Resolutions 
seeking disapproval of the Code of 
Criminal Procedure (Amendment) 
Ordinance, 1980 and consideration and 
passing of the Code of Criminal 
Procedure (Amendment) Bill, 1980, as 
passed by Lok Sabha. 

2. Consideration and passing of the 
Salary, Allowances and Pension of 
Members of Parliament (Amendment) 
Bill, 1980. 

3. Discussion on the Resolutions 
seeking disapproval of the follow- 

ing Ordinances together with con-
sideration and passing of the Bills, as 
passed by Lok Sabha, in replacement 
of them: — 

(a) The National Security Ordi. 
nance, 1980. 

(b) The Maruti Limited (Ac 
quisition and Transfer of Under 
takings)   Ordinance,  1980. 

(c) The Hind Cycles Limited and 
Sen-Releigh Limited (Na-
tionalisation)  Ordinance, 1980. 

(d) The Bird and Company 
Limited (Acquisition and Transfer 
of Undertakings and other 
Properties)   Ordinance, 1980. 

(e) The Forest (Conservation) 
Ordinance, 1980. 

(f) The Tea (Amendment) 
Ordinance, 1980. 

(g) The    Payment    of   Bonus 
(Amendment)   Ordinance,   1980. 

4. Consideration and return of the 
Appropriation     (No. 4)   Bill,   1980, 
after it has been passed by    Lok »Sabha. 

SHRI BHUPESH GUPTA: Sir, I have 
a submission to make. Now, you have 
heard the long list of business that he has 
read out. I presume that he means it to be 
taken up in the next week. Obviously, 
Sir, it is not possible, unless, of course, 
you want to make a fuss of the parlia-
mentary discussion and debate. I say 
this, not because I want to unnecessarily 
create difficulties for the Government, 
but because there is the normal 
convention that on every important Bill 
there should be reasonable and fair 
debate. 

MR. DEPUTY CHAIRMAN: Before 
you say anything, please hear the time 
allotted by the Business Advisory 
Committee. 

SHRI BHUPESH GUPTA: 1 am not 
going into the time. 


